j 1 TEM NO. 204 COURT NO. 9 SECTI ON XVI

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).1314/2008

(From the judgenent and order dated 06/03/2007 in FMA  No

74/ 2004 of The H GH COURT OF CALCUTTA)

UNION OF | NDI A & ORS. Petitioner(s)
VERSUS

MANAB KUMAR GUHA Respondent ( s)

(Wth appln(s) for permission to file additional docunents and
prayer for interimrelief and office report)
[ FOR FI NAL DI SPOSAL]

Date: 11/12/2009 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE HARJI T SI NGH BEDI
HON BLE MR JUSTICE J. M PANCHAL

For Petitioner(s) Vi vek Tankha, ASG

Nar esh Kaushi k, Adv.
Sadhana Sandhu, Adv.
Arvi nd Kumar Sharna, Adv.

B. Krishna Prasad, Adv.

SSESS

For Respondent (s)
Asha Jain Madan, Adv.
Ut pal Saha, Adv.

=5

UPON hearing counsel the Court nmade the foll ow ng
ORDER
Lear ned counsel for t he petitioners to sunmon
original record before the next date of hearing.
Addi tional docunents filed are taken on record.

(KALYANI GUPTA) (VI NOD KULVI)
SR P.A COURT MASTER



